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desirable in India under any circum-
atances and that its prohibitlon should
be enforced by law In order
achieve end, the Committee sug-
gested the following measures:—

(£) Total prohibition of slaughter
-0i ali uwefid cattle other than Indlcat-
<ed below:

(a) Animals over 15 years of age
end wifit for work an
breeding.

(b) Animals of any aBe perma-

nently unablc to work or
breed owing to age, Injury
or deformity

(2) Unlicensed and unauthorised

. slaughter of cattle should be prohibit-
©d {mmediately and should be made
a cognizable offence under law.

(3) The law for prohibiting slaugh-
fer of cattle totally should be en-
dorced as early as possible but in any
<ase within two yecars of enactmient
ef legislationi during which period
mecessary ‘‘erTangements should be
made 7or the maintenance of unsef-
viceable aad unproduetive cattle.

The Government of India. after
-eliciting the oginion of most State
Governments, decided to accept the
first two recommendations. Since
prohibition of cattle slaughter came
with the law making power of the
State Governments a model Bill waa
drafted and cumiucnded to State Gov-
<ernments for aaoptlon.

As regards the third recommenda-
tion of the Committee the matter
“\as further eawmnined in _consulta-
“ion with the Ministry of Commerce
and Industry and it avas decided that
indiscriminate stoppage of slaughter
‘was @ wasteful pollev likely to have
the most detrimental eilect not only
on the export and frade of hides and
gkins but also on the economic posi-
tion of the country. The State Gov-
ernments were accordingly advised
that no legal restrictions on slaughter
of unproductive and useless cattle
-chould be imposed by the State with-
wut first providing for sufficient num-
ber of Gosadans to cater for all un-
productive and useless cattle.

The Government of
India have requested the Central
Council of Gosamvardhana which
1iag been constltuted recently, to re-
~view the entire question relatlng to
slaughter of cattle in India and tbe
decicion when taken wili be made
%nown _

(c) and (d).
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UNEMPLOYIMENT

646, Shrimati Sushama Sem: (a) Wilt
the Minister of Labour be pleased to
state whether Govermment have the
lateal statiatics of the Erowin& uosm-
ployment in the country?

(b) What classes of the populatica
are worst affected by unemployment?

(c) Are Government in a position to
furnish figures about unemplovmenz
State-wise and industry-wise?

The Mlalater of Laboor (Sbrt V. V.
GIrl): (a) The only statistics avail-
able to Government regardlng unem-
Eloyment are those provided by the

mployment Service. which. as is
well known, has a limited fuoctlon.®
Registration for employment at Ex-
changes is purely voluntary. The
figures may be a little more than =&
reflection of urban and auburban
unemployment..

() In the abaence_ of reliable
statidtica, it is not poodie to say
what classes are worst affected,

{c) No.

CENTRAL ADVISORY BoaRp oN Forist
Utn.xs;non

647, Shrt S. N, Das: Will the Minis-
ter of Food and Ax!lcnltuu be pieas-
ed to state:

(a) whether, sihce the reconstitution
of the Central Advisory Board on
Forest Utillsation in 1948, there has
been any change in the conatitution
and functlons of the Board;

(h) it so, what is the present pasd~.
tlon in this regard:

(c) .wh'ether the Government of
h)dia have appointed an Executive
Committee of the Board recently; :

(d) if so. what will be the preclse
functions and constitution of the Com-
mittee; ano

(e) whether the Board or ita Execu-
tive Committee has susgested any
change io the Forest Poliey of Gov-
ernment?

The Minister of Food and Azricml-
time” (Shrl Kldwal): (a) No; the Cen-
tral Advisory Board on Forest Ut{lf-
satlon was reconstituted in 1949 (and
not in 1948) and since then there has
been no change to its constitutiom
and functiona.

(b) Does not arise.
(c) Yes. '





